MOST IMMEDIATE
ASSEMBLY QUESTION

GOVERNMENT OF N.C.T. OF DELHI
REVENUE DEPARTMENT: PARLIAMENT CELL
5, SHAM NATH MARG, DELHI-110054

No. F.l1/1684/DC/PC/VS/202]/5q'3 Dated: O\- Ol -20722
To
The Dy. Secretary (Question C ell)

Delhi Legislative Secretariat,
Old Secretariat Delhi-110054

Sub: Reply to Vidhan Sabha Unstarred Question No. 53 fixed for 03.01.2022 raised by
Hon’ble MLLA Ms Bhawna Gour.

Sir,

Please find enclosed herewith the 100 copies of the reply in respect of above said

question for further necessary action at you end.

Yours faithj;rﬂ]y

/

N\
Encl.: As above. —f\{,},///;\ B b

(ANIL SIROHI)
SUB DIVISIONAL MAGISTRATE-IH (HQ)
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